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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 14/2025
In

Original Application No. 655/2023

Jugnooo Singh Versus State of Uttar Pradesh & Ors.
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“1. By this Execution Application » applicant is seeking compliance of the order dated

19.10.2023 passed in O.A. No. 655/2023 ,/'J:/’—\\\ .

“2. The applicant has filled the OA complaining that the respondent no. 5 wa;’é// ‘/3:3 ‘:}’? :3 0\ \:“-.
in manufacturing of metal , hot rolled and cold rolled products of stee!; 'ah W&‘%o:‘” w,.--«,\c\,\l.‘;:_l.;
releasing/discharging untreated toxic water / effluents into nearby agﬂc&'ltw X %(\QH?”%‘{\“ ‘ \!N‘l"' :
and open plot . '\\\\ P\ *\Q}}\

\ A

i i
3.The Tribunal by order dated 19/10/2023 had disposed of 0.A. No. 655/2023 3,17 N
issuing following direction :- ==

“3. A perusal of the application reveals that a substantial issue relating
to environment Is raised and in our opinion, the said issue, at the first
instance, is required to be looked independently by the Secretary, UPPCB.
Hence, we direct the Secretary, UPPCB to carry out the spot inspection,
collect samples for analysis of contaminated hand pumps, tubewell water
and ascertain the ground situation and in case, if any violation of
environmental norms including that of CTO is found by respondent no. 5,
then to take appropriate remedial measures after following due process of
law. Let the said exercise be completed by the Secretary, UPPCB within a
period of three months from the date of receipt of copy of this order and
thereafter, the Secretary will submit an action taken report by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF to the Registrar General of the

Tribunal, who if found necessary will place the matter before the Court for
consideration.”
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4 . Submission of counsel for the applicant is that no action has been taken in
compliance of the above directions, no inspection has been done and even the action taken
report has not been submitted before the Tribunal till now.

5 . Issue notice to the respondents for filing the compliance report by way of affidavit.
Applicant is directed to serve the respondents and file the affidavit of service at least one
week before the next date of hearing.

6. List on 04.07.2025.
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification
no. lSZOILXIl-l—2019-Ing-2OI4.datcd November 13,2019

No. 13201.X11-1-2019-10gw-2014
Dated Leknow, November 13,2019
In excrcise of the powers under scctlon 7 of the Uttar Pradesh Ground Water (Management and
regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased fo establish an authority in the
State 1o be known as the ‘Utiar Pradesh State Ground Water Management and Regulatory Authority with
effect from the date of publication of this notificetion In the Gazette.
By order,
ANITA SINGH,

Pramukh Sachiv.

ormogo-ofto 379 - ()-2010-(e)-500 BRI~ (z0/ Do / awie)
Hotrwogoio-Todio 3 IO 7Y Rrard-2019-(999)-1.000 wRvai- {0 / €0 / sifeie) )

379 RPH Sincha) Anubhag-1, 2019 Dats de



ANNEXVRE—3

Y] — ¢
. vf&m%m TraR-T 0o o / Tdo-

Twdo / THodlo—91 /201416

R g ahe YT BRI e

faemrft aRRr<
HRT—4, @ve (T)
. @Rfraa ameT)

AEES, WTAAR, 21 WFaNl, 2020
1Y 1, 1941 TS W

IR WRW AT
ify 7 vd anfor Stergfd g3
T 58/76-3-2020/10W1S%}/2014
TS, 21 WA, 2020

s s s e

rfergar

qoATo—19

q«wmsgﬂaa(wsmﬁﬁum)aﬂﬁm.zmg (ear wew afefrm W& 13
?32019)aﬁmsaﬂw—m(ﬂﬁmwﬁﬁﬁmmmm,mwmgm
m%hmmsmﬁ)mwaﬁmumv‘:ma’i:ﬁ yene 3 Wowl R TR A9 @ WIS
mmgngﬂmaudmuﬁuqmmm ferd e @ 2

. K1 3

3T AT,
wa wfea |

IN pursuance of the provision of clausc (3) of article 348 of the Constitution, the Govemor is
pleascd 1o order the publication of the following English translation of notification no. 58/76-3-
2020/10gw/2014, Lucknow dated January 21,2020
No. 58/76-3-2020/10gw/2014
Dated Lucknow, Jennary 21, 2020
¢ of the powers under sub-section (1) of sectlon G of the Untar Pradesh Ground Water
(Manazement and Regulation) Act, 2019 (U.P. Act no. I3 of 2019). the Governor is pleased to direct the
State G;round Water Management aqd Regulatory Autherity 1o conslitute the District Ground Water
Manapcment Council for each district of the State consisting of the Chairperson and members in

accordance with the provisions of the said section.

IN exercis

By order,
ANURAG SRIVASTAVA,
Pramukh Sachiv.
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“1. By this Execution Application, applicant is seeking complia
No. 655/2023.

2. The applicant has filed the OA complaining that the respondent no. 5 was engaged in manufactu
hot rolled and cold rolled products of steel ond was releasing/discharging untreated toxic water/effluents into
nearby agricultural fields and open plots.

3. The Tribunal by order dated 19.10.2023 had disposed of O.A. No. 655/2023 by issuing following directions: -
elating 1o environment is raised and

nce of the order dated 19.10.2023 passed in O.A.

ring of metal,

“_..3. A perusal of the application reveals that a substantial issue r
in our opinion, the said issue, at the first instance, is required to be looked independent!y by the
Secretary, UPPCB. Hence, we direct the Secretary, UPPCB to carry out the spot inspection. collect
samples for analysis of contaminated hand pumps, (ube well water and ascertain the ground situation
and in case, if any violation of environmental norms including that of CTO is found by respondent i 3,
then to take appropriate remedial measures after following due process of law. Let the said excrcise be
completed by the Secretary, UPPCB within a period of three months from the date of receipt of copy of
this order and thereafier, the Secretary will submit an action taken report by e-mail at judicial-
he form of searchable PDF/ OCR Support PDF and not in the form of Image

ngt'@gov.in preferably int
ral of the Tribunal, who if found necessary will place the matter before the

PDF to the Registrar Gene

Court for consideration.”
4. Submission of counsel for the applicant is that no action has been taken in compliance of the above

directions, no inspection has been done and even the action taken report has not been submitted before

the Tribunal till now.
5. jssue notice to the respondents for filing the compliance report by way of affidavit. Applicant is directed to

serve the respondents and file the offidavit of service at least one week before the next dote of hearing

6. List on 04.07.2025." |
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Ground Water Depa

(Namami Gange

Form 8 (C)

WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRA
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC020009

VALID FROM 01/12/2021 TO

ANNEXVRE=S

rtment

& Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING

STRUCTURAL OR BULK USER OF

30/11/2026

Name of the Applicant

Address of the Applicant:

Company Name:

Serial No. of Applica

NEERAJ AGARWAL

Specimen Signature of the User:

Location particulars:

District

J.L.No

Municipality/Corporation

Holding No.

Rate of Withdrawal (m’/hr.)

Particulars of the

Type of the Well

Assembly Size (For Tube Well)

Diameter (For Dug Well)

HL.P. of the Pump:

Maximum Allowable Rate of Withdrawal (m3/hr.):

Maximum Allowable Annual Extraction of Ground

Water:

Annual Running Days:

« This No-Obj

exceeding that as shown at
(3k) and is valid subject to

NH-24 DELHI ROAD DHAKIYA AMROHA

Khasra No 95/5, Village Dhakiya, NH

Raghav Rolling Mills Company Address 24 UPSIDC
tion Form AMRH1121NIN0058 Date of Submission 16/11/2021
Amroha (J.P.Nagar) Block ZOYA
Plot No. %S}g,"\)/glugc Dhakiya, NH 24
Yes Ward No. JOYA
JOYA
Date of Energization (In Case of
3.00 Electric Pump) 07/03/2020
Proposed Well and Pumping Device:
Tube Well/Boring Purpose of the Well Industrial
Approx. Strainer Length (For Tube
0.00 Well) 0.00
0.00 Type of Pump to be Used: Submersible
1.50 Operational Device Electric Motor
Maximum Allowable Running H
3.00 ning Hours
o Per Day: 4.00
3600.00 Recharge Required: 7198.00
300

ection certificate authorizes the owner applicant (user) to sink a well in
SI. (3j), for Running Hours per day as shown at SI. (3k),
the observance of the conditions stated overleaf.

. Holder of this NOC is hereby directed to assure annual recharge of 7198.00 cubic meter, as sp

. Holder of this NOC is hereby dirccted t

his/her NOC.
« Incascofany
. No change of loca

without prior permission ©
« For the purpose of measurnng and
having telemetry sys

recorded by the m
excecd to the reco!

change of ownership

the location _speciﬁcd at SI. (2) for extraction of ground water ata rate not
and for maximum allowable annual extraction of ground water as shown at SL

ecified under the application form within the given time period..

GENERAL CONDITIONS

of the proposed well, fresh authorization has to be obtaincd.

o fill fi -oistering his/her well withi .
il from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of

tion, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made

f the Compctent

tem in the abstraction structure,

eter
rded rate from water meters

. The concerned Authority reserves the right to stop extraction of ground water from the well due to
: q

« Incascof

+ No change of location,
prior permission of the

any change o‘lj'ov_v"t'fShiP o‘!'lh_cl%:;aisling well, fresh registration has to be obtained
esign, rate of with: wal and pumping device i i
1 I g device in respect of the existi indi
[ e mping de p e existing well as cate
Compe y. Any deviation in this regard shall lcad to canccllz!x’lion uflt:l‘:(l::;::::ﬁiosr: i

Authority. Any deviation in this re|
nts ty. . gard shall lcad to cancellati i izati
recording the quantity of ground water extracted, every said user sh:lll?x?ﬁoxr:!}ilés S nler Dy

ital water flow meters (conforming to BIS/ IS standards)

which record rate and quantu (2 i

i i : C tum of extraction, at outlct o PUIHP-"g devices and it shall be presun

has been extracted by the said user, until the contrary is pl’O\’Cd. he rate Ofcxlm(‘illi(t)n i)f grouln wa(lr : l“ ol oo e 3(6)h i
d er from th

¢ well as shown in item 3(k) shall not
uality hazards or any other reasons, if the situation so demands

1(3) of this certificate shall be made W jthout



In casc, any of the particulars 1 i
/ . 0 b informa ishe H i . ‘ '
ormation furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any

41

subscquent stage , this registration is liable for cancellatio
a ation,

The Certificate of Authorization/ NOC
h ; 4 shall i : " :
%PP“C“““!‘- at least nincty days prior to cxpirbyc(:If“iI::l\rz{igi:’;nod of five ycars from the date of issuc. The applicant shall have to apply for rencwal through a fresh
onstruction ol piczometers ¢ installati o g > H
commensurate “"ilh lhallko‘r:lll"sul,':,?:i‘ll‘l;"\l\f’c';l"'ﬁllgllnl water level recorders with telemetry shall be mandatory for uscr. Depth and zonc tapped of piczometer should be
Guidelings for Installation of I'iczombl rs an ;c';‘lﬂl:. Ob‘:;?cﬁ'f"om digital water level recorders shall be made available to this office on monthly basis
g

Piczometer is a borew S S . : is also us
cll tubewell used only for measuring the water level by lowering the tape/ sounder of automatic water level measuring cquipment. It is also uscd to

take water sample for water quali i
d ralit on eve se % p : 3
quality testing when ever needed. General guidelines for installation of piczometers are as follows:

o The piczometer is to be installe/constructed at the minimum of S0 m distance from the pumping well through which ground water is being withdrawn. The

#ilmn‘;:tcr of the piezometer should be about 4" to 6™

o The depth of i e : is bei

msmlc{:ﬂl:hoci;l‘\t:(’[:dczgr?\clcr‘sl'wuld be same as is case of the pumping well from which ground water is being abstract

o No.of iczomul ¢ tP';ZOInLtfr should monitor the shallow ground water regime. It will facilitate shallow as well as deeper groun
-ofp eters to be constructed & Type of water level monitoring mechanism shall be as per below table:

ed. If, more than one piezometers are
d water aquifer monitoring.

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piczometers requircd — DWLR with Telemetry
! <10 0 0 0
2 11 -50 | I 0
3 50- 500 1 0 !
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two

decimal.
o For measurement of water level sounder or automatic water level recorder (AWLRY/ Digital Automatic water level recorder (DWLR) with telemetry system
should be used for accuracy.
° :hc measurement of water level in piczometer should be taken, only after the pumping from the surrounding tube well
ours.
° A'll the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the
piczometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be
g;l)l analyzed lfmm NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Dircctor, Ground Water Department, Uttar Pradesh, for
chemical analysis.
o A Permancnt display board should be installed at piczometer/Tube wells site for providing the location, piczometer/ tube well number, depth and zone tapped of
piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safcty and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.

In casc, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any

subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cascs where local govemment watcer supply agencics arc not able to supply the desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industrics abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Industrics (CLIV
Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and
submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industrics shall be required to reduce their ground
water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piczometer)(s) within the premiscs and installation of appropriatc watcr level monitoring mechanism as mentioned in General
Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? /day of ground water and. Monitoring of water level shall be done by the
he piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone

hat of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

f top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical,

s has been stopped for about four to six

project proponent. Tt
tapped in the piczometer shall be the same as t
v) The proponent shall be required to adopt roo or | . ¢ n
pharmucculical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface

storage tanks for use in the industry. ) ) o .
vi) Injection of treated/ untreated waste water into aquifer system 1s strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units efc.

(as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

The No Objection Certificate for ground water abslmcli9n will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be regulrcd to carry out regular monitoring of de\vatering}lischargc rate (using a digital water
flow meter) and submit the data online to Grou_nd Water Department, UP as apthab[e. Monitoring records and results should be retained by the proponent for two years,
for inspection or reporting as required by District Ground Water Mana.g,emwnl (,OfmCIl.

ji) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from STP shall

be utilized for toilet flushing, car washing, gardening clc

(B) Infrastructural User:

Date :02/12/2021

Place:Amroha (J.P.Nagar)

This certificate is clectronically generated and does not require digital signature
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—_— ANNE XU RE=v
Uttar Pradesh Pollution Control Board
RNEZ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
172692/UPPCB/Bijnore(UPPCBRO)/CTO/both/AMROHA/2022 Date: 20/01/2023
To,
M/s
RAGHAV ROLLING MILLS
KHASARA NO-95/5, VILLAGE-DHAKIYA, N.H.-24, UPSIDC, Application Id-
DELHI ROAD, DISTT-AMROHA, 244221 19034884

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to RAGHAV ROLLING MILLS located at KHASARA NO-95/5, VILLAGE-

DHAKIYA, N.H.-24, UPSIDC, DELHI ROAD, DISTT-AMROHA, 244221. subject to the provisions of
the Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 and the orders that may be made further and subject to following terms and

conditions :-

1. This CCA RAGHAV ROLLING MILLS granted for the period from 01/01/2023 to 31/12/2027 and

valid for manufacturing of following products.

S Product Quantity Unit

No

1 Stainless steel sheets |400 Metric Tonnes/Month
and cold rolled strip

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2 KLD Septic Tank
Industrial 7 KLD ETP

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
ABHISHEK 2t
TRIPATHI Date: 2023.01.21

13:30:26 +05'30'



Industrial Effluent Quality Standard
| \_ S.No. 1 Parameter Standard
(iv) Sewage Treatment and Disposal :-

: The applicant shall provide comprehensive STP as is required with
refercnc? to mfjluent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

\S‘No. Parameters
R

Standards
pH 5.5-9
2 BOD (mg/L) 30 mg/l
3 TSS (mg/L) 100 mg/l

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

1 Heating Diesel 01 Particulate |Stack height of

Furnace Matter 15 meter from
the ground
level.

2 DG set of Diesel 02 Particulate | Stack height of
350 KVA Matter 4 meter and
and 250 3.5 meter from

KVA the roof top.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 01 Particulate Matter | As per E(P)Rules
1986
2 02 Particulate Matter | As per E(P)Rules
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this el 1o e
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
ii1) .ol ceting the ambient noisc standards for night and day time as prescribed for respective
required for rln dustrial, Commercial, Residential, Silence) which are as follows :-

areas/zoﬂf?;rc()r;1 6.00 2 r;l to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Day time - T

A B H | S H E K Digitally signed by

ABHISHEK TRIPATHI

TRIPATHI Date: 2023.01.21

13:31:00 +05'30'
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sitence |

Standards for Industrial Commercial Residential
Noise level in Area Area Area Zone

db(A) Leq

Day |Night| Day Night
Time | Time | Time Time

i) 70 05 55

4. Conditions under Hazardous and Other Wastes (Management a

Movcment)

nd Transboundary
Rules, 2016 :- . .
The Factory Manager of M/s RAGHAV ROLLING MILLS. is hereby grante tion to opera

e of Hazardous wastes. The authorization is g
s within factory premises

dan authoriza

facility for collection and storag ranted to operote a facility for
for following category of

generation, collection and storage of hazardous waste

wastes:-

Authorised mode of disposal
or recycling or utilisation or
co-processing, etc.

Category of Hazardous
Waste as per the
Schedules I, 1T and 111
of these rules

d upto 31/12/2027. The authorization is subject to the

The authorization shall be in force and shall be vali
les for the time being in force

conditions stated below and such conditions as may be specified in the ru
under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization :-

(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the

rules made there under.
(ii) The authorization and its renewal shall be produced for inspecti
by the SPCB.

(iii) The person authorized s

without obtaining prior permission of the SPCB.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorization.
(y? It is the duty.of the authorized person to take prior permission of the SPCB to close down the facility.
(Vl.)' An applloatlon for the rene‘wal of an authorization shall be made as laid down under these rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(Yiii) The authoTization s valid for temporary storage of Hazardous Waste within premises only.
(1;() "l"'he‘aLLth.onzed 3gen;y shall ensure that on—lloe fiata with regard to quantity and nature of hazardous
c Cm'lf:a s being used In the plant as woll as air e1.1115810n and waste generated within premises is displayed
on Dloplay Botord of size ox4 fect outside the main factory gate within premises
(3() It is duty of the authorlzod person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
«i) The applicant shall maintain record of he : . .
;X ) h O:I(’) e 30t gy oF fo?lzaro01ls waste in Form-3 and shall submit annual return in

ofml- . O s W;Ste e disowmg, t(;fthe financial year to which that return relates.

C s H ¢ ¢ 0S 1 . -

(xii) In no Y posed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical a?a(llyslsfot haiardous Wl S:mple and report to the Board.

: . ' e from the rocess 1n the ple q ;
(xiv) Dried hazardous sludg . _Pl g plant shall t.Jc stored in double lined HDPE pit
d with R.C.C. or such materid v oes not react with the waste contained in it

on at the request of an officer authorized

hall not rent, lend, sell, transfer or otherwise transport the hazardous wastes

constructe . )

d be fenced properly and Sign/Notice Board indicating '
torage ared shoul §EEE indicating 'Danger and ' -
o Tht:dsis Jayed at appropriat® position both in Hindi and English. nger' and Hezarors
shall be €57 ABHISHEK 225t

Date: 2023.01.21
TRIPATHI 13:31:13 +05'30'

BN 0055701 41



/

ed on

/ (xvi) The industry shall store non-ferrous metal waste, uscd oil/spent oil waste in scaICdldr:Zn[S{:;:tered 47
impervious floor under covered shed. Hazardous waste if required shall be sold only
Recyclers/Re-processors.
(xvii) In casc of any transportation of hazardous wastc, the details in Form-10 of the H
Wastes Rules, 2016 shall be submitted to the Board.
5. Essential documents to be submitted by the Industry/Unit as Applicable:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Haza
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(if) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Wastc Storage Arca.‘
6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. N
7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

azardous and Other

rdous and Other Wastes

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant. TR

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution C(;ntrol systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials

8. Whenever due to any accidcn.l or other unforeseen act or event, such emission oceurs or is ‘apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case o‘f failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
0

9. The industry shall operate in a manner so that all emissions be emited through designated chimney/stack

Only ABH ISH EK Digitally signed by

ABHISHEK TRIPATHI

TRIPATHI .o 20230121

13:31.26 +05'30°
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10. In casc of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point - ‘
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

1- This consent is valid for Hot Rolling, Cold Rolling, Pickling Process for the production of Stainless steel
sheets and cold rolled strip- 400 metric ton per month.

2- The industrial effluent shall be treated in ETP and treated effluent shall be recycled in process and only
makeup water to the extent of 1.5 KLD shall be abstracted from ground water. For Domestic use 2 KLD
ground water shall be abstracted.

3- The unit shall not discharge any effluent outside the premises and shall operate zero liquid discharge
process.

4- Electromagnetic flow meter shall be installed at water source (Tube well) and outlet of ETP, proper
records shall be maintained of the water abstracted from ground water and effluent discharge.

5- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as amended and
Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi.

6- Unit has DG sets of 350 KVA and 250 KVA are equipped with canopy and stack 4 meter and 3.5 meter
from the roof top.

7- Operation of Air pollution control system and operation of the unit must ensure protection of ambient air
of the area.

8- Quality of the emission should always meet the discharge norms for as prescribed in the Environment
(Protection) Rules 1986.

9- Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as am mended and
Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi.

10- Unit shall comply the provisions of Hazardous and Other Waste (Management and Trans-Boundary
Movement) Rules 2016, and regularly sent the Hazardous waste generated from the unit to TSDF for safe

disposal.
11- Unit shall ensure compliance of the Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016.

12- Unit shall comply with the provisions of Rule 19 of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding Manifest for Hazardous and
Other Wastes.

13- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and submit Annual Returns to State Board in Form IV.

14- Unit shall maintain the records of the waste sent to TSDF.

15- Unit shall submit treated effluent monitoring report and ground water quality monitoring report done by
MoEF& CC approved laboratory in every 3 months.

16- Unit shall develop Green Belt in minimum 33 percent arca of Industrial Premises as per the provisions
laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The
copy of said office order is available on the website of U.P. Pollution Control Board www.uppcb.com.

17- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/

UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
ABHISHEK  fsvenmmrata

Date 20230121 1331.38

TRIPATHI e
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Copy to: Chief Environment Officer

Regional Officer Bij 0
jnore to ensure the compliance of the conditions imposed in the consent order, .
ABHISHEK o

TRIPATHI
Date 20230121133150

TRIPATHI Soiie
Chief Environment Officer



ANNERURE-1
VANI ANALY'I;iCAL RESEARCH PRIVATE LIMITED
(

GOVERNMENT APPROVED LAB)

(An 1SO 9001:2015, 1SO 140012015, 1SO 45001:2018 Certified Laboratory) =T 7 =~ ‘i

KHASRA NO. 384, SHAHPUR FAGOTA, HAPUR (U P) -245101 '-” {%}HNAF
GSTIN: 09AAKCCH471H1ZW I CIN U71200UP2024PTC209530 .

TEST REPORT

VARPL/TRI24062025/1272 DATE OF REPORT: 24/06/2025

WATER SAMPLE ANALYSIS REPORT

Mis, EXECUTIVE ENGINEER GROUND WATER DEPARTMENT.
DIVISION — MORADABAD (U.P.)

TEST REPORT NO.:

Name And Address of Customer

Date of Sample Received . 20/06/2025 '

Analysis Start Date . 20/06/2025

Analysis End Date . 24/06/2025

URL No. : RN1 139625000001272F
Sample ID No. 3 VARPLNV/20062025/1272
Sampling Done By - VARPL STAFF

Sampling Description . HAND PUMP WATER
Sampling Location - VILLAGE-CHAMAN, DHAKIA (NEAR ISLAM HOUSE)
Sampling Method . VARPL/SOP/QSP/010
Latitude . 28.491665

Longitude : 78.333261

Sample Quantity : 20LTR

Packing Condition : SEALED

Packed In . P.V.C AND GLASS BOTTLE

s | ~ Test Parameter 4-1 Unit _T”?{éﬂsﬂrﬁ—_—Eﬁeéifi’ca}i’(’)‘nmifAJﬂr—k'féé{t Method

| No. i L(As perlS‘:10500: 2012)

| || Desirable T Permissible o

[Vf—z’ﬁyéic;al_&—cdhz;hical Parameters; N

R O ey = B —— T N e .

| Temperature S °c | 350 L_Npiggu[@qﬁqt_s_gefiﬁed 1153025 (Part-9) i

e teolw | Hemn i SO T 75 1T 15 1S 3025 (Part4)

S [Odour I Agreeable | Agreeable | Agrfe_ea_bl_—ei—wl‘s 3025 (Part-5)

[ s | Taste o Agreeable | Agreeable Agree'able-- 1S 3025 (Part-8)

M Ten 734 65.85 | NotSpecfied | IS 3025 (Part-11)
o | Turbdity B NTU <1.0 1 5 |153025(Part10)
7 Total Dissolved Solds(TDS)_ | mot | 399 | %% 2000 |153025 (Part-16)
" & Ammonia, (as T otal NHa-N) mg/L <01 05 Not Specified | IS 3025 (Part-34 Sec-1)
t" 5| Anionic Detergent, (MBAS) mg/L <0.05 02 1 1S 3025 (Part-68)
" | Caloum.(Ca) mg/L 38.2 75 200 | IS 3025 (Part-40)

n-‘—g—Magnesium.(Mg) mag/L 23.16 30 100 “1'is 3025 (Pah-}té) o
12 | Chloride.(Cl) mg/L 88.81 250 1000 | 1S 3025 (Part32)
13| Total Hardness.(CaC03) mglL 192.0 200 600 IS 3025 (Part-21)

Ll_r‘@almlty_(CaCOJ) mg/L 57.42 200 800 IS 3025 (Paf_t:2_§)_ ]

f Page 1 of 4 For Verd Analytical Research Put. Ltd.

Q\L&\Qb
AUTHORIZE €IGRATORY

Format No VARPL/QSP/QF/7.8/01, Issue No. 01, Date 01.01 2025, Rev. No. 00 Date 00/00/0000
&ﬁ#n? ated only refer 10 the lgsted samples and listed applicable parameters.
= 7 will be entertained if received after 7 days of issue of test report.
5ot uzbility 18 himited 10 InvoICe value c;nly. £ i
Tres ~ample shall be destroyed after 1 days & Biological / Pershable sample shall be destroyed i
. : L ] 4 yed immediately after issue of test re
6 Tre test repon shall not be used in any advertising media or as evidence in the court of Law without prior wr)(uen permissian Jf trt.«‘:"lg.-:gm.muy




GSTIN

09AAKCCaa71

VANI ANALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)

(An 1SO 9001:2015, 1SO 14001:2015. 1S0) 45001 2018 Certified L
KHASRA NO. 384, SHAHPUR FAGOTA., HAPUR (U.P.) -245101
HIZW I CIN - U71200UP2024P TG209570)

|

1

TEST REPORT NO.:

VARPL/TR/24062025/1272

TEST REPORT

“'> vl

DATE OF REPORT

WATER SAMPLE ANALYSIS REPORT

aboratory)

51
GABTATY
1A ‘?%/MA

2410612025

[ s " Test Parameter Unit ~ Result Specification/Limit Test Method

| No. (As per 1S:10500: 2012 )

b T ) | Desirable | Permissible

|15 Fluoride(F) . mg/L 0.08 1 | 15 | 1S 3025 (Part-60) Ser. 1)
to WipaiE bl mg/L 143 ' 45 i Not Specified 15 3025 (Pan 24, Gee 1,
17 <ulphateFE0g mg/L 39.5 200 400 | 1S 3025 (Part-24) (Sec-1)

| % [ Suphie(H:S) | mgi | <01 | 005 | NotSpectied 1525 arzy

19| Free Chlorine (Residual) mg/L <0.1 0.2 1 | 153025 (Par-25,)

% Gpende(©N) | mgl | <005 | 005 | WoReton | PHAHSCND

r 21 | Chloramines (as Clz) mg/L <10 4.0 No Refaxation | APHA 4500 (Ci)-6

Lo E/l_l_ﬂgf&_l_ Qil mg/L <1.0 1.0 No Relaxation | IS 3025 (Part-39)

23 Phenolic Compound,(CsHsOH) | mg/L <0.001 0.001 0002 | APHA5530-C

| HEAVY METALS;- -

| 1 Boron,(B) [ mglL <0.01 05 24 APHA 450G (B)

| 2 | Total Chromium,(Cr) mg/L <0.01 0.05 No Relaxation | APHA-31208

t.?” ~ Aluminium, (Al) mglL <0.01 0.03 02 APHA-31208

"1 | Arsenic,(As) mg/L <0.01 0.01 No Relaxation | APHA 31208 [
s | Barium,(Ba) mg/L <0.01 0.7 No Relaxation | APHA 31208 N

| 6 | Selenium,(as Se) mg/L <0.01 0.01 No Relaxation | APHA 31208

- | Cadmium,(Cd) mg/L <0.01 0.003 No Relaxation | APHA 31208 ]
s | Copper.(Cu) mg/L <0.01 0.05 1.5 APHA 31208 ;
9 T Iron, (Fe) mg/L <0.01 1.0 No Relaxation | APHA-3120B j
10| Lead.(Pb) mg/L <0.01 0.01 No Relaxation | APHA-3120B ‘
11 | Manganese,(Mn) mg/L <0.01 0.1 03 APHA-3120B .

F]Z J—Eercur%(Hg) mg/L <0.01 0.001 No Relaxation ?S‘SQSPA M?t_hfiz_o_?‘__i

“13 | Molybdenum,(Mo) mg/L <0.01 0.07 No Relaxation | APHA-3120B ’

F'JC*’NICKGL(N'I) mg/L <0.01 0.02 No Relaxation | APHA-31208 ]
5 T siver.(Ag) mg/L <0.01 01 No Relaxation | APHA-31208 1

Eﬁzm mg/L <0.01 5 15 APHA-31208 |

Page 2 of 4

For Vani Analytical Research Pvt. Ltd.

Qudeorte

Authorised Signatory

AUTHORIZED SIGNATORY

CHECKED BY
CHECKEU ="

Note -
1 The results ID
_No complaint

Our Liability 1S limited to invoice value only.

CaWwN

Format No VARPULAB/TR-09, Issue No. 01, Dafe 02:01.2025, Rev. No. U0 Date 00.00.0000
dicated only refer to the tgsted samples and listed applicable parameters.
will be entertained if received after 7 days of issue of test report.

; ample shall be destroyed after 15 days & B.iologica.l / Perishable sample shall be destroyed immediately after issue of test report
1[:": 725l?epon shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory
ns



VANI ANALYTICAL RESEARCH PR

(A GOVERNMENT APPROVED LLAB
(An 1ISO 9001:2015, ISO M(NH'?‘)H), 1ISO 45001 2018 Certified (.
KHASRA NO. 384, SHAHPUR FAGOTA. HAPUR (U.P) 245101
GSTIN 09AAKCCA4T 1111 2w FCIN 712000 IP2024P1C 20095730
i ol it | "y g0y
TEST REPORT

VARPLITR/24062025/1272

\

TEST REPORT NO.:

DATE OF REPORT

WATER SAMPLE ANALYSIS REPORT

nbr)r;m)ry)

hadll U 2 | PR

IVATE LIMITED
)

24106/2025

| i L. "
| :o Test Parameter Al Resul (/\sszg(r"lfg?(t)'gg(l)“gl:z ) | Test Method
: Residue P'esticides; 7 » '
| 1 Alachlor pg/L <0.01 20 ' Not Specified , VARPLISORIGOMSIN02
“ 2 (Admn T o ugll | <001 003 | NotSpecties | vape ISOPIGEMSI002
3 Apha-Endosuffan Mg | <001 | 04 | NotSpeafed ’ffv;-.érn./sorf'f,r,.rnsmoz
4 AphaHCH T Cmgll | <00t | 001 | NotSpecfied | VARPLISOPIGCMSIOO?
B T R T
¢  Beta-Endosulfan po/L <0.01 04 Not Specified | VARPL/ISOP/GLMS/0N2
_* BetaMCH bl | <001 | 004 | NotSpecfied | VARPLSOPIGCMS/02
S Chiorpyriphos pa/L <0.01 30 Not Specified | VARPL/SOP/GCMS/002
119 | DDT(p,p) ng/L <0.01 1 Not Specified | VARPUSOP/GCMS/002
"0 DDT(0) ug/L <0.01 1 Not Specified | VARPL/SOP/GCMS/002
T DDT(p) pg/L <0.01 1 Not Specfied | VARPLSOP/GCMS/002
" 12 DeltaHCH pg/L <0.01 0.04 Not Specified | VARPUSOP/GCMS/C0Z
|13 | Dieldnin Hg/L <0.01 0.03 Not Specified | VARPL/SOP/GCMS/002
T*‘li ) Isoproturon ug/L <0.01 9 Not Specified VARPUSOP/GCMS/002
15 Malathion pa/l <0.01 190 Not Specified | VARPL/SOP/GCMS/002
I" 16 | Methyl parathion pg/L <0.01 0.3 Not Specified | VARPL/SOP/GCMS/002
" 17 Monocrotophos g/l <0.01 1 Not Specfied | VARPL/SOP/GCMS/002
" 15 | Phorate pg/L <0.01 2 Not Specified | VARPL/SOP/GCMSI002
19 | Sulphate- Endosulfan ug/L <0.01 04 Not Specified | VARPUSOP/GCMS/002
i—;»- . 2,4- Dichlorophenoxyacetic Acid pa/L <0.01 30 Not Specified VA-R\PUSE)E’/“GHA—SBBE B
21 | Ethion Hg/L <0.01 3 Not Specified | VARPLSOP/GOMS/002
22| Butachlor palL <0.01 125 Not Specified | VARPUSOP/GCMS/002
23 | Gamma HCH (Lindane) HglL <0.01 2 Not Specified | VARPUSOPIGCMS/002
— ng'r’;‘é‘;'fbagn’zr?a";a;ﬁH) mg/L ND 0.0001 Not Specified VARPU?SE/‘GﬁCi\:1$i(JP_2- -
:_25 gg‘é‘;h'm inated biphenyls (a3 mgiL ND 00005 | NotSpecified | VARPL/SOP/GCMS/002
Page 3 of 4
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VANI ANALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)

(An 1SO 9001:2015, ISO 14001:2015, ISO 45001.2018 Certified Laboratory) g3
KHASRA NO. 384, SHAHPUR FAGOTA, HAPUR (U.P.) -245101 6
GSTIN: 09AAKCCA4TTHIZW | CIN - U71200UP2024PTC209530

= Y v A .
E-mail varplliabZ2024 m STl >0
. ptisal »-,l»n‘.l.,'[,ﬂ::() F253001909 6202804586

TEST REPORT

TEST REPORT NO.: VARPL/TR/24062025/1272 DATE OF REPORT: 24/06/2025
e ~ WATER SAMPLE ANALYSIS REPORT
| S. ~ lunit | Result —— N ‘
i ! Specification/Limit |
. | Test t p {
ll No est Parameter (As per 1S:10500: 2012 ) | Test Method

Mi'crobiélogical Parameter;

I Coliform Count N L4 Per 100m! Absent Shél_l Nc;t Be -Detéc;tébleizr

D [ 1515185
| 2 | Escherichia coli |

1S15185

Per 100ml | Absent Shall Not Be Detectable

Page 4 of 4 '
Fox Vani Analytical Research Pit. Ltd.

UL orised Signatory
AUTHORIZED SIGNATORY
Format No VARPULAB/TR-09, Issue No. 01, Date 02.01.2025, Rev. No. 00 Date 00.00.000

POt 1o, widicated only refer to the tested samples and listed applicable parameters.
resulls i

v T Lt will be entertained if received after 7 days of issue of test report.
o in

“.“\': 1o lniled 10 INvoice value only

3Dl >

@ i i d immediately after i
alt .1oyed aher 15 days & Biological / Perishable sample shall be destroye j T : .
e :J:ol buyused n any advertising media or as evidence In the court of Law withoul prior wrilten peqnission of the labaratory
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ANNEXVRE-T-2-
VANI ANALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)
e ?‘fi o, i
21D Guar

(An 1SO 9001 2015, 150) 14001 20145 150 45001 2018 Certified Laboratory)
KHASRA NO. 384. SHAHPUR FAGOTA. HAPUR (U.P.) -245101
GSTIN' 09AAKCCAA7THIZW I CIN . U7 1200002024P 1€ 209530

E-mal vanpllah i |

TEST REPORT

VARPL/TRI24062025/1273 DATE OF REPORT: 2410612025

WATER SAMPLE ANALYSIS REPORT

M/s, EXECUTIVE ENGINEER GROUND WATER DEPARTMENT,
DIVISION — MORADABAD (U.P.)

TEST REPORT NO.:

Name And Address of Customer

Date of Sample Received 20/06/2025

Analysis Start Date 20/06/2025

Analysis End Date 24/06/2025

URL No. RN1139625000001273F

Sample ID No : VARPL/W/20062025/1273

Sampling Done By : VARPL STAFF 3

HAND PUMP WATER
VILLAGE-CHAMAN, DHAKIA (NEAR MD. ASHIK HOUSE)

Sampling Description
Sampling Location

Sampling Method VARPL/SOP/QSP/010 §
Latitude 28.491742
Longitude 78.332792
Sample Quantity : 20LTR
Packing Condition : SEALED \
Packed In . P.V.C. AND GLASS BOTTLE V
s ] Test Parameter Unit Result Specification/Limit Test Method
| No. | (As per 1S:10500: 2012) '
' Desirable | Permissible | 2
Phyéi—cal & Chemical Parameters; T
r——r ‘,N?emperature °C 36.0 Not Specified Not Specified | IS 302g ("Part-g)_ T i
—-—: ' ]’ Colour Hazen <1.0 5 15 IS 3025 (55{1—4—2::*
3 | Odour L Agreeable | Agreeable Agreeable IS 3025 (Part-5) L
1 | Taste Agreeable | Agreeable Agreeable | IS 3025 (Part-8) T I
W - 7.30 6.5-8.5 NotSpecified | 1S 3025 (Part11) | ¢
"6 | Turbidity NTU <1.0 1 5 IS 3025 (Part-10) | .
"5 " | Total Dissolved Solids,(TDS) mgl/L 320.0 500 2000 IS 3025 (Part-16) | |
8‘_. Ammonia, (as Total NH3-N) mg/L <0.1 0.5 Not Specified | IS 3025 (P;rtz‘téec};“
5~ T Anionic Detergent, (MBAS) mg/L <0.05 02 1 IS 3025 (Part68) |
™0 | calcium, (Ca) mg/L 35.8 W 200 1S 3025 (Part-40)
T 1| Magnesium,(Mg) malL 23.28 30 100 S 3025 (Part-46)
T2 | Chloride(C) _____ _ mg/L 82.6 250 | 1000 IS 3025 (Part-32)
13 | Total Hardness,(CaCOs) mg/L 186.0 200 600 IS 3025 (Part-21)
D_—‘mmaCOﬂ mglL 51.2 200 600 IS 3025 (Part-23) |
Fagad era For Vani Analylical Research P, Lid.

=\

e

's limited to invoice value only.

3
4 The sampl
5 Thus 1es! re|

e P R RET |

tadl il AUTHORIZES AT BRY
§!gudgwigif$b%&a@fﬁ?‘5635. Rev. No. 00 Date 00/00/0000

e shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.
port shall not pe used in any advertising media or as evidence in the court of Law without prior written permlssnbn of the laboraltory.
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1ZW 1 CIN
al l"x

TEST REPORT NO.:

VARPLITR/24062025/1273

DATE OF REPORT:

WATER SAMPLE ANALYSIS REPORT

.....

VANI ANALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)
(An ISO 9001.2015. ISO 14001 2015, SO 45001 2018 Certified | aboratory)

KHASRA NO. 384, SHAHPUR FAGOTA, HAPUR (U.P) -245101

GSTIN' 09AAKCCA4471H

¢ )

24/06/2025

[ S. " Test Parameter 1 Unit '\ Result Specification/Limit [ Test Method

No. (As per 1S:10500: 2012 ) |
‘ | - i ) Desirable i Permissible 1
‘“ AlS | Fluoride (F) ma/L 0.1 1 ll 15 l 1S 3025 (Part-60 Sec-1)
il 16 Nigee S i mg/L 1.02 45 Not Specified 15 3025 (Part-%4, (Sec-1)
_ J | { |
[ - Sulphale sy ma/L 410 , 200 ‘ 400 1S 3026 (Part-24) ‘Sec-1)
| 15 Sulphide (H:S)  mgll <01 | 005 | NotSpecified 153025 (Far-29)
*} 19 Free Chlorine (Resﬁua_l) R I >}11§IL—- <01 02 K IS 3025 (Part-26) R
| 20 Cyanide(CN) Tmgll | <005 | 005 | NoRelaxation ?AEAA’ 4500.(CN-»-D

21 Chioramines (asCl) | mgll | <10 | 40 No Relaxation | APHA 4500 (C))-G
"2 Mmeralon mgl | <10 | 10 | NoRelaxation |IS3025(Part-33)
23| Phenolic Compound,(CeHsOH) | mg/L <0.001 0.001 0002 | APHAS5530C
'HEAVY METALS;- -
| "+ Boron(8) maiL <001 | 05 [ 24  [APHA4500(B)

2 | Total Chromium,(Cr) mg/L <0.01 0.05 No Relaxation | APHA-31208
L 3 | Aluminium,(Al) mg/L <0.01 0.03 0.2 APHA-3120§_

4 | Arsenic,(As) mg/L <0.01 0.01 No Relaxation | APHA 31208 |
L_-; ~ T Banum.(Ba) malL <0.01 0.7 NoRelaxation | APHA 31208
| 6 | Selenium,(as Se) mg/L <0.01 0.01 No Relaxation APH,A 312q€

7 | Cadmium,(Cd) mg/L <0.01 0.003 No Relaxation | APHA 3120B

8 | Copper,(Cu) mg/L <0.01 0.05 1.5 APHA3120B |
5 Ton(Fe) mg/L <0.01 1.0 NoRelaxation | APHA-3120B |
10 | Lead.(Pb) mg/L <0.01 0.01 No Relaxation | APHA-31208 4{

11| Manganese,(Mn) mg/L <0.01 0.1 0.3 APHA-3120B ,

12 ]1 Mercury.(Hg) mg/L <0.01 0.001 No Relaxation L1J9S9§__Ff "_"_e‘h"d 0 q

13 | Molybdenum,(Mo) mg/L <0.01 0.07 NoRelaxation | APHA-3120B |
rT" | Nickel,(Ni) mg/L <0.01 0.02 No Relaxation | APHA-31208 _.,-.___.{
| 15 | siler(Ag) mg/L <0.01 0.1 No Relaxation | APHA-3120B \
[Tic [ Zinedzn) ma/L <0.01 5 15 APHA-31208

Page 2 of 4
For Vani Analytical Research Pvt. Lid.
%\@m‘f\
uthorsed Signatory
AUTHORIZED SIGNATORY
S Format No VARPLILABITR-09, Issue No. 01, Date 02.01.2025, Rev. No. 00 Dale 00.00.0000

1. The results indicated only refer to the tested samples and listed applicable parameters.

2. No complaint will be

3. Our liability is limited to invoice value only.

entertained if received afler 7 days of issue of test report.

4 The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

6 Thu test report shall not be use

d in any adverising media or as evidence in the court of Law without prior written permission of the laboratory.
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TEST REPORT NO.:

t-maill va

Y
(O

1l |

alory)

N UZ12000UP20248 1020952

Wiy |

TEST REPORT

VARPLITRI24062025/1273

DATE OF REPORT:

WATER SAMPLE ANALYSIS REPOR

VANI ANALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)
(AN 1SO 90012015, 1ISO 140012015, 1SO 45001 2018 Certified | abor

KHASRA NO. 384, SHAHPUR FAGOTA, HAPUR (UP)-245101
GSTIN: 09AAKCCA471HIZW | CI

pllab.

R ?/g -~ =
T G UAF

24/06/2025

[ i Unit i .
]; :o Test Parameter on Resul (Ac;sgg:l:g:ggg(l;ﬁgg‘:z ) Test Method
‘ WResidu‘e VPAe:‘;t.icides; )
&7 W| . Aiiahéhlor o ’ . pa/l <001 20 Not Specified | VARPL/SOP/IGCMS/00?7
T 2 ‘ Adn » ;Jé/L <0 01 003 ot Specified L VARPL/SOPIGOMSI002
E‘ 3 Aléha-vEr-vdrosiulfan i;g/L_ <001 0.4 Not Specified :E.\/Aﬂf'y/T;f)c..,)r,‘r\'-,”x'ﬁ
4 Alpha HCH pa/l <0.01 0.01 Not Specified | VARPL/ISOPIGCMS/N02
s Atrazne T | et | <001 | 2 | NotSpeafied | VARPLSOPIGOMSI0Z
"« Beta-Endosulfan | gL | <001 | 04 | NolSpecfied | VARPUSORGCM3/LZ
- BetaHCH _Jg?f_ " <001 | 004 | NotSpecified f VARPLISOP/GCMS1002
" s Chlorpyriphos gL <0.01 30 Not Specified | VARPLSOPIGCMSICO2
9 DDT(p.p) pg/L <0.01 1 Not Specified | VARPLUSOP/GCMS/002
‘:_ [0 DDT(0) ugl/L <0.01 1 Not Specified VARPC/Sé#ﬁGCN;ézéQE _'
R DDT (p) pg/L <0.01 1 Not Specified VARPL/SOP/GCMSIC02
t——f: i Ee—lta HCH pa/L <0.01 0.04 Not Specified VARPLSOP/GCMS/002 _
ﬁ? ~ Dieldrin Hg/L <0.01 0.03 "~ Not Specified VARPUSOP/GCM3/C02
[ 14 Isoproturon pg/L <0.01 9 Not Specified VARPLSOP/GCMS/002
y |5~ 7 Malathion ug/L <0.01 190 Not Specified VARPUSOP/&;—CA:ESTCEE——D
T Methyl parathion Hg/L <0.01 0.3 Not Specified | VARPL/SOP/GCMS/002 )
; 17 | Monocrotophos pg/L <0.01 1 Not Specified | VARPLSOP/GCMS/002
' 18 | Phorate pg/L <0.01 2 Not Specified | VARPUSOP/GCMS/002
19 Sulphate- Endosulfan ug/L <0.01 0.4 Not Specified VARPL/SOP/GCMS/002
20 | 2.4- Dichlorophenoxyacetic Acid pg/L <0.01 30 Not Specified VARPUSOP/GCMS/002
21 | Ethion Hg/L <0.01 3 Not Specified | VARPUSOP/GCMS/002
22| Butachlor pg/L <0.01 125 Not Specified | VARPUSOPIGCMS/002
23 | Gamma HCH (Lindane) ug/L <0.01 2 Not Specified | VARPUSOPIGCMS/002
24 Tll Z‘;Z&‘;ﬂffgnﬁr?gagﬁk,) mg/L ND 0.0001 Not Specified | VARPL/SOP/GCMS/002
L - \ ggé‘;h'm'“a‘ed biphenyls (as mag/L ND 0.0005 | NotSpecified | VARPLSOP/GCMS/002
S o Page3of4a 7 T o

For Vani Analytical Research Pyt. Lid.

v
“M

AUTHORIZED SIGNATORY

Format No VARPL/LAB/TR-09, Issue No. 01, Date 02.01 2025, Rev. No. 00 Date 00.00.0000

Note -

1. The results indicated only refer to the tested samples and listed applicable parameters
2. No complaint will be entertained if received after 7 days of issue of test report,

3 Our lability is limited to invoice value only.

4 The sample shall be destroyed after 15 days & Biological / Perishable sam
5 This test report shall not be used in any advertising media or as evidence i

ple shall be destroyed immediate| i
2 y after issue of test report.
n the court of Law without prior written permis .

sion of the laboratory.
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VANI A

(An 1SO 9001
KHASRA NO. 384, SHAHPU

TEST REPORT NO.:

S.
No.

S7

NALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)
2015, 1ISO 14001 2015.1SO 45001 2018 Certified Laboratory)
R FAGOTA, HAPUR (U.P) -245101

1200UP2024PTC209530

GSTIN: 09A/\KCC4471H1ZW | CIN U7
E-mail. varp ah2024/@aomail com | Mot n1ans 6398894586
TEST REPORT
VARPLITRI24062025/1 273 DATE OF REPORT: 24/06/2025

WATER SAMPLE ANALYSIS REPORT

Test Parameter

h—nicrobAiolc;gi;-aklgPal;gr?etﬂeriA
Coliform pqunt_

| Result ‘ R -
‘ Specification/Limit ' Test Method

T unit
|
! 1 | (As per 1S:10500: 2012)
T Shall Not Be Detectable 11515185
11515185

B

Shall Not Be Detectable

7 per t00m | Absent |
]
!

|
2 Escherichia coli ' Per 100mt Absent |
v
Page 4 of 4
. ; vt. Ltd.
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\vaz{&’\
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AUTHORIZED SIGNATORY
Format No VARPULABITR-09, Issue No. 01, Date 02 01.2025, Rev No 00 Date 00.00 000 -
J
/
IN
IS
'S
S
5:
33
» 3
HOte ¢ tested sam, 30
u‘“:.- w tesults ingicated only refef w{trr::ecewed after 5'35 and listed applicable parameters —
L paes s ornptant will be E‘”wndmz v:'j e only. ays ofissue of test report »39
& * ]
ity 19 Jried 10 ""‘“ fer 15 Cays & Biol 30:
3 ' sies whal b uu>|vgy:ri€” o any advemmngo,?‘:;: :ensnable sample shall be destroyed immediately after issue of te o
1all not D€ & r as evidence in the court of Law without pnar wntten ‘pen.;ns‘s?) '65'( repart F_Og:
2 2N OV he 1abary 02,
ataey <
025
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ANNEXVRE-T-3
VANI ANALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)
A E"ﬁ. -

(An 1SO 90012015, ISO 14001 2015, SO 45001 2018 Certified Laboralory)
I'EHASRA NO. 384. SHAHPUR FAGOTA, HAPUR (U.P.) -245101
GSTIN. 09AAKCCA471HIZW I CIN U7 200UP2024PTC 209530

& '

TEST REPORT

VARPL/TR/24062025/1274 DATE OF REPORT: 2410612025

WATER SAMPLE ANALYSIS REPORT
MJs. EXECUTIVE ENGINEER GROUND WATER DEPARTMENT.
DIVISION - MORADABAD (U.P.)

TEST REPORT NO.:

Name And Address of Customer

Date of Sample Received 20/06/2025

Analysis Start Date 20/06/2025

Analysis End Date 24/06/2025

URL No. RN1139625000001274F
VARPL/W/20062025/1274

Sample ID No
Sampling Done By
Sampling Description
Sampling Location

: VARPL STAFF
HAND PUMP WATER
VILLAGE-BUDHANPUR (NEAR RAGHAV ROLING FACTORY)

Sampling Method VARPL/SOP/QSP/010
Latitude 28491466
Longitude 78.335688
Sample Quantity 20LTR
Packing Condition SEALED
Packed In . PV C AND GLASS BOTTLE
R e L — I
= [ “Test Parameter Unit Result Specification/Limit Test Method
| No. | (As per 1S:10500: 2012))
i | “Desirable | Permissible ]
I R I e - ———— e l———
| Physical & Chemical Parameters; _ R — [
[. = - _Tfé;p;r_é?u/re [ oC 36.0 Not Specified Not Specified | 1S 3025 (Part-9)
71 [Temperatre - 025 (Part-9)
T2 Colour Hazen | _<1.0 : 18 IS 3025 (Part-4).
s " Odour —_,;_’__/igge_ab_ls_a_d Agreeable Agreeable 153025 (Part-5)
s I Taste B [ Agreeable | Agreeable | Agreeable | IS 3025 (PartS)
e T 42| B5-85 | WotSpedied |19 3025 (Part-11)
e | NTU <10 1 5 IS 3025 (Part-10)
> | iawy — N B e
- | Total Dissolved Solids.(TDS) mgl. | 3510 500 2000 | 1S 3025 (Part-16)
r"s’ | Ammonia, (as Total NFsN) mg/L <01 05 | MNotSpecified | IS 3025 (Part:34 Secl).
Ty "’TAnion.cBetergM_ mg/L <0.05 02 1 IS 3025 (Part-68)
;E"T’c—éﬁﬁﬁf. (Ca) mg/L 41.0 75 200 IS 3025 (Part-40)
S agnesum(Mg | mot 18.6 30 | 10 |1S3025(Patd0)
T Chlorideja) - | mglt 815 | 250 | 1000 IS 3025 (Part-32)
1| ToulHarness CacO) 19 1800 | 20 60 |153025 (Pan21)
- COs) mg/L 58.0 200 600 IS 3025 (Part-23)
- ¢ 00 | 600 | 1S3025(Pant-23)
Page 10f4 F o Vani Analybcal Research Pyt LU
Q /
Authansed Signalory
AUTHORIZED SIGNATORY

X i i ndicated ongdenat MWAMWSW%&O’,"IM NOR!DaR030¢ 2025, Rev No 00 Date 00/00/0000
erained Il receved after 7 days of issue of test report

\3{! 8

T rnpdaint will be ent
ity 1 himited 10 invoice value only
i Shiall be destroyed alter 15 days & Biological / Perishable sample shall be destroyed Immediately after issue of lest report
i w without prior written pernission ol the laboratory

et regeant hall not be

used in any advertising media or as evidence in the coun of L2




(An 1SO 9p01.2015. 1
KHASRANO. 3
GSTIN: 09AAKC

E-n carpllal

VANI ANALYTICAL R
(A GOVERNM
SO 14001 2015

ENT APPROVED LAB)

84. SHAHPUR FAGOTA, HAPUR (U P.) -245101
CH471HIZW I CIN (J/’1;’IH)lH‘;’H)API(;"()ﬂfi.’}()

TEST REPORT NO.:

TEST REPORT

VARPL/TR/24062025/1274

WATER SAMPLE ANALYS

IS REPORT

Specificalion/Limit

1180 45001 2018 Certified Laboratory)
v

DATE OF REPORT:

ESEARCH PRIVATE LIMITED

24/06/2025

Test Method

I s, ~Test Parameter 1 uUnit | Result |

| No. i : | (As per 15:10500: 2012

;L— I D — B ; i ) (‘ Desirable | Permissible 7

s Fluonde(F) | mglL 1 0 13 3 15 ? 1S 3026 (Part 60 Sec-1)

! iy | DpaES { mg/L l' 0.86 45 t, Not Specified | 1S 3025 (Part-34) (Sec-1) |

——tsmeEEo | meL | @2 S e ]

i ' ' mg/L | 432 200 ; 400 | 1S 3025 (Part-24) (Sec-1)

L_ s Sulphide (H2S) mg/L E <01 005 | Not Specified ‘ IS 3025 (Part 29) '

t 19 .rFree Chlorine (Residual) mag/L f,Q:j ) --*,9;2.,, L 1 iLlS 3075(Pmr.-26,~ ‘

b 20 Cyande(CN) . mglL <005 | 005 | Mo Relaxation | APHA 4500 (CN) D

= ' | Chloramines (as Clz) mg/L <10 | 40 | | No Relaxation | APHA 4500 G |

| 22 | MineralON | mg/l | <10 1.0 | NoRelaxation IS 3025 (Part-39) {

21| Phenolic Compound (CeHsOH) | molL_ | <0001 | 0001 o0 [APHAS50C |

ReavyweTalss ooor | 002 IRt

T JBoen® [ mgt ] o1 | 05 T za |Aemadsmo@ |

T .

= T mglL <o.01 8'03 — s

=g T e =3 <0.01 0071 No Relaxalfon- _AEEA':N_{O-B' B '

e : . v No Relaxation | APHA 31208

5 _ leclephuniaas e mg/L <0.01 0.01 NoRelaxaton | APHA 31208

|7 | Cadmium.(Cd) mg/L <0.01 0.003 NoRelaxaton | APHA 31208
e Copper(Cw) L. mg/L | <0.01 0.05 15 APHA 31208 |

2 Lionire) gt <0.01 10| NoRelaxalion | APHA-3120B

10| Lead(PD) mglL <0.01 0.01 NoRematon | APHA31208

___l_l__';_Manganese.(Mn) mg/L <0.01 0.1 0.3 APHA--:’;_{Q(}E}~

| B | Mercury.(Hg) mg/L <0.01 0.001 No Relaxation | US EPA Method 200.7 |

I T_Mgllbdenum,(Mo) mg/L <0.01 0.07 No Relaxation ;?’QF?A-MZ%O—B.M#"M

s T Nickel,(Ni) mg/L <0.01 0.02 NoRelaxation | APHA-31208

..._-l-s—_- Silver.(Ag) mg/L <0.01 0.1 No Relaxation -AB;iA?3-1 2-6_” o

[ 1| Zinc,(Zn) mg/L <0.01 5 = LAF;F{/K}:% ?2_02.-,-.-/

Page 2 of 4

For Vani Analytical Research Pyt. Ltd.

Lgsdanr

Authorfsed Signatory

AUTHORIZED SIGNATORY
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Note -
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The vample shall be destroyed after 15 days & Biological / Perishable sample shall be dest
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M HWN -

Ttus test 1epon shall not be

used in any advertising media or as evidence |
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TEST REPORT NO.:

N U71200UP2024P TC209530

TEST REPORT

VARPLI/TRI24062025/1274

VANI ANALYTICAL RESEARCH PRIVATE LIMITED

' (A GOVERNMENT APPROVED LAB)
(AN 1SO 9001:2015, 1SO 140012015, 1SO 45001 2018 Certified Laboratory)
KHASRA NO. 384, SHAHPUR FAGOTA, HAPUR (U.P) -245101
GSTIN: OQAAKCCAATTH 1 ZW | (

44 ‘{{' 'a‘ i :
2 LA

DATE OF REPORT: 2410612025

WATER SAMPLE ANALYSIS REPORT

| S. | Unit Result S L -'
; No. Test Parameter ! (Asszz‘;llf:::)'g;(;u;(;?Z ) Test Method
| Eesidue Pesticides; i
‘ ! i Alachlor 7|,lg/L <O 01 20 [ ot Specified » VARPLISOP'GOMEI0G2
-2 Adrn ) g/l <001 003 “Not Specified | VARPLISOP/GLMS/G02
3 Alpha- Endosulfan I TS T <001 0.4 Not Specitied | VARPUSOP/GCMSI0G2
- 4 Alpha HCH UE/L T <001 001 | Not Specified | VARPL/SOP/GCMS(072
.5 Atazne T wel | <001 | 2 | Not Speciied | VARPLSOP/GEMS/002
| ¢ Beta-Endosulfan ] e <001 | 04 | NotSpeciied VARPUSOPIGCMSI002
- BewHoH | wgr | <001 177004 | NotSpecfied | VARPLISOPGEMS/002 _
:___{‘ __ Chlorpyriphos pg/L 001 | 30 " Not Specified “TvarPLSOPIGCMSI00Z
, 9 ODT (p, p) Mg/l <0.01 1 Not Specified VARPstbTéa;s:ooz o
" 10 | DDT (o) pg/L <0.01 1 Not Speaified | VARPLISOP/GCMS/002
11 1 DDT(p) pgiL <0.01 1 Not Specified VARPLISOPIGOMS/002
5 l—:'"H‘_DeIta HCH pg/L <0.01 0.04 Not Specified VARPUSOP/GC—ME/COZ
'»‘E— Dieldrin pg/L <0.01 0.03 Not Specified VARPUSOP/GCMS"CO”Z: T
" 14+ Isoproturon pg/L <0.01 9 Not Specified | VARPLSOPIGCMS/C02
15 —, Malathion o ug/L <0.01 190 Not Specified VARPUSOP/GCMS/002
TS Mgtayl parathion ug/L <0.01 0.3 Not Specified ) VAE#IE&Q/GCM#E& )
17 Monocrotophos pg/L <0.01 1 NotSpecified | VARPLSOPIGCMSI002
“1s | Phorate ug/L <0.01 2 Not Specified | VARPLUSOP/GCMS/002 B
'—?,_T Sulphate- Endosulfan ug/L <0.01 0.4 Not Specified VARPUSOP/GCMSIOOZ'._—-
20 | 2.4- Dichlorophenoxyacetic Acid | o/t <0.01 30 Not Specfied | VARPUSOPIGCMSI002
2 l' T—Eﬁgn——“‘ pg/L <0.01 3 Not Specified ) _VI\RF;_U_S-O*F’/ﬁél_OB-Z—_
”—iz'—T Butac—t;l‘or pg/L <0.01 125 Not Specified VARPL/SOPIGCMS/002 -
2 —Es;r_m____a HCH (Lindane) pg/L <0.01 2 Not Specified | VARPUSOP/IGCMS/002
24 M&ﬁm mg/L ND 0.0001 Not Specified | VARPUSOP/GCMS/002
Lzs j F;(c):léc]hlonnated biphenyls (as mg/L ND 0.0005 Not Specified VARPUSOP/GCMS/002
Page 3 of 4 Foc Vani Analytical Research Pt. L.

7 Authorised Signatory

AUTHORIZED SIGNATORY

Format No VARPULAB/TR-09, Issue No. 01, Date 02.01.2025, Rev. No. 00 Date 00.00.0000

Note .-

1. The results indicated only refer to the tested samples and listed a
. bl : pplicable parameters.
2 Ho complaint will be entertained if received after 7 days of issue of test repgrl, o

3 Our liability is imited to invoice value only

F,

4 The sample shall be destro 5d 8 Bi A
yed after 15 days & Biological / Perishable sampl i i
5 Thns test re : A 4 h ple shall be destroyed immediatel iss e
port shall not be used in any advertising media or as evidence in the court of Law zvithout prior wr&tae%e;;?;‘:ses?gl:e;! [r:: ?a:mra!ory.
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VANI ANALYTICAL RESEARCH PRIVATE LIMITED

p— (A GOVERNMENT APPROVED LAB)
KHA;RiO;B 1;8("; 1-51()(11 2015, 1SO 45001 2018 Certified Laboratory) PR
. 384, SHAHPUR FAGOTA, HAPUR (U ' @5 T A

S (CCa4T . . p)-245101 . o
AT:“N_ Q?‘/‘\A"‘C(":I‘jf IHIZWICIN U 71200UP2024PTC209530 t{:—“-‘b‘; (zﬁ’(lunF

i L 3 |
I

F

TEST REPORT
TEST REPORT NO.: VARPL/TR/24062025/1274 DATE OF REPORT: 24/06/2025
- T ~ WATER SAMPLE ANALYSIS REPORT
j =~} Uni e o it LA
| No. . Test Parameter ‘ nit | Result i Spelelcatlonllelt | Test Method
L | 1 | (As per 1S:10500: 2012) |
- T T I S L I S -
L Microbiological Parameter;
1| Coliform Count oo Absenl | ShaliNot Be Detectable | IS15189
iL 2 ’ Escherichia col per 100m! | Absent ’ Shall Not Be Detectable » 1S15185
Page4of 4
tcal Research pyt. LId.

For Vani Analy

Q\L Auﬁi{&?@; /
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v omprant will be entertained if wcelvled a
= oice value only
L atakity 15 Jnited 10 nvoiLe value - .
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e . n any advertising media or as evl

samples and listed applicable parameters
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ANNEXVRE-T-'1
VANI ANALYTICAL RESEARCH PRIVATE LIMITED

e (A GOVERNMENT APPROVED LAB)
(An ISO 9001:2015. I1ISO 140012015, 1SO 45001 2018 Ce rtify ‘ ¢

2015, 18 L . sertified Laboratory

KHASRA NO. 384, SHAHPUR FAGQOTA, HAPUR (U.P.) -245101 V)

) GS T]N 09AAKCCA47THIZW | CIN - U71200UP2024PT 209530

E-mai | u\:l:.] | 1315)C f

BT
varplial; { 191586

roanul ¢ y3B010

TEST REPORT

TEST REPORT NO.: VARPLITRI24062025/1275 DATE OF REPORT:

WATER SAMPLE ANALYSIS REPORT

Name And Address of Customer M/s, EXECUTIVE ENGINEER GROUND WATER DEPARTMENT,
DIVISION - MORADABAD (U.P.)

24/06/2025

Date of Sample Received 20/06/2025

Analysis Start Date 20/06/2025

Analysis End Date 24/06/2025

URL No. : RN1139625000001275F
Sample ID No : VARPL/W/20062025/1275

Sampling Done By
Sampling Description
Sampling Location

: VARPL STAFF
: HAND PUMP WATER
: VILLAGE-BUDHANPUR (NEAR AYUB AUTO SERVICES)

Sampling Method : VARPL/SOP/QSP/010
Latitude : 28.491099
Longitude 78.342011
Sample Quantity 20LTR
Packing Condition SEALED
Packed In . P.V.C. AND GLASS BOTTLE
S. | Test Parameter Unit Result Specification/Limit Test Method |
No. (As per 1S:10500: 2012) {
, Desirable | Permissible B |
Physical & Chemical Parameters; .
1 Temperature °C 36.0 Not Specified Not Specified | IS 3025 (Part-9) d
% ¥ Gular Hazen <1.0 5 15 IS 3025 (Part4) |
3 Odour Agreeable | Agreeable Agreeable 1S 3025 (Part-5)
1 Taste Agreeable | Agreeable Agreeable IS 3025 (Pe;rt-B) )
mr 7.24 6.5-85 | NotSpecfied | IS 3025 (Part-11) |
6 | Turbidity NTU <1.0 1 5 IS 3025 (Part-10)
5~ | Total Dissolved Solids.(TDS) mg/L 316.0 500 2000 | 153025 (Part-16)
s | Ammonia, (as Total NH3-N) mg/L <0.1 05 Not Specified | IS 3025 (Part-34 Sec-1)
9 | Anionic Detergent, (MBAS) mg/L <0.05 0.2 1 | IS 3025 (Part-68)
10 | Calcium, (Ca) mgiL 35.0 75 200 [ 1S 3025 (Part-40)
11| Magnesium,(Mg) malL 17.64 30 100 IS 3025 (Part-46)
12| Chloride,(Cl) mgl/L 619 250 1000 [153025 (Part-32)
13| Total Hardness,(CaCOs) mg/L 161.0 200 600 IS 3025 (Part-21)
13 | Total Alkalinity,(CaCQOs) mg/L 58.0 200 600 IS 3025 (Part-23)*_7__d
Page 1 of 4

For Vani Analytical Research Pvt. Lid.

Lodast
AUTHORIZERBIGNATRRY

ate

% Cur hasbility 15 limited 10 invoice value only. L )
4 Tne wample shall be destroyed afler 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report
% Theu test repont shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratary




63

VAN!I ANALYTICAL RESEARCH PRIVATE LIMITED

(A GOVERNMENT APPROVED LAB)

)

TEST REPORT NO.:

|

(An |SC')(200\ 2015, 1SO 140012015 1SO 45001 2018 Certified Laboratory)
ASRA NO. 384, SHAHPUR FAGOTA. HAPUR (U.P) -245101

~GSTIN 09AAKCCA471HIZW I CIN U7 1200020240 TC209530

TEST REPORT

VARPL/TRI24062025/1275

WATER SAMPLE ANALYS

DATE OF REPORT:

IS REPORT

Ty, .”,;- W i
qeiduar

24106/2025

i Test Method

rs. “Test Parameter ; Unit Result Specification/Limit
! No. (As per 1S:10500: 2012)
. e Desirable | Permissible
‘1 -_|'< ! Fluﬁor!de_?;(Fr) ! ,4'“9“‘ 0.16 1 : 15 . 15 3025 (Part 60 5e6-1)
‘ - Nitrate.(NO3) mag/L 124 45 | Not Specified 1S 3625 (Part-34) (5ec-1)
(558 - ————— S, —— - - . t
,1 . Sulphate (SO«) 1 mylt 46 1 200 200 15 3025 (Par 74) (52 T)
[ 18 " Sulphide (H:S) 'W‘h—x_‘;ng_lfﬁ o1 | 005 Not Specified | 1 3025 (Part 29
o Ot gy w1 | 02 | LS
!‘ 20 ' C_:yamg?'((:[}!)— o o 'i Tg_”:_g 1 _#<70£5V | 0052__ i _tio Relax%ltrton APHA 4500 (CN-)-D
|21 .| Cnloramines (as Clz) | mgt | =<0 40| NoRelwaton | APHASSODIEND
i LT mgl | <10 10 | NoRelamaion 153025 (Pari3)
.1 | Phenolic Compound,(CsHsOH) | mg/L <0.001 0001 | 0002 | APHA 5530-C
"HEAVY METALS;- I
"1 Boron(8) mg/L <0.01 05 | 24 | APHA4S00(B)
r—z .W(Cr) mg/L <0.01 0.05 |_No Relaxation | APHA-31208
T3 Aluminium.(A) mglL <0.01 0.03 02 | APHA-31208
"_—'4 T Arsenic.(As) mg/L <0.01 0.01 No Relaxation | APHA _3_1_%08_ R
"« [ Barum,(Ba) mg/L <0.01 0.7 No Relaxation | APHA 31208
¢ | Selenium.(as Se) mg/L <0.01 0.01 No Relaxation | APHA 31208
s | Cadmium,(Cd) mg/L <0.01 0.003 No Relaxation | APHA 31208 B
s | Copper(Cw mg/L <0.01 0.05 1.5 APHA 31208 |
9'—_";. Trao;\-(F—_e‘)__’_’_’_____, mg/L <0.01 1.0 No Relaxation | APHA-31 20_8_ _*
10 Lead,(Pb) mg/L <0.01 0.01 No Relaxation APHA_'EBQE_______—J
T Manganefil(_w‘l_ _ﬂg/L <0.01 0.1 0.3 APHA-3120B |
— . US EPA Method 200.7
12 Mercury,(Hg) mg/L <0.01 0.001 No Relaxation | foo, ‘.
e — R
13 | Molybdenum(Mo) | mglL <0.01 0.07 No Relaxation | APHA-31208 |
- —TE@N-‘) mg/L <0.01 0.02 No Relaxation APHA;S!ZOB_’__.J
1= | Silver.(Ag) mg/L <0.01 0.1 No Relaxan_of_ﬂkéf_l-j./\“-glzﬁo_q_____ i
i__m | Zinc,(Zn) mg/L <0.01 s 15 PHA-N31298¥ «,
Page 2 of 4
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For Vani Analytical Research

%U’mm

1 The results indicated onlyf IEA M YARR
2 No complaint will be entertained if received after
3 Gur liabilty is limited to invoice value only.

4 Tre sample shall be destroyed after 15 days &
5 Thue test report shall not be used in any advertising me
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Wga‘,,%pygg@agh‘ggbqeoaé}ég]%?&ﬁew No. 00 Date 00.00.0000

7 days of issue of test report.

Biological / Perishable sample shall be destroyed immediately after
dia or as evidence in the court of Law wi

issue of test report.

thout prior written permission of the labaratory
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(An 1SO 8001:2015, ISO 13001 2015 150 45001 2018 C.ortified Laboratory Z 7 “tie
KHASRA NO 384, SHAHPUR FAGOTA. HAPUR (U P.) -245101 . @ ’vaU/IF
GSTIN 09AAKCCAA7 1HI1ZW [ CIN U71200UP2024PTC209530 RS

TEST REPORT

TEST REPORT NO.: VARPL/TR/24062025/1275

WATER SAMPLE ANALYSIS REPORT

DATE OF REPORT 7410612025

ffo, Test Parameter | ont ]: . (A:ng':éc;’gggéu%':z) Test Method
l hesndué Pesticides: | ) o
: 1 Alachlor CuglL i <0.01 2—0# o Not SD:E.J Lr\/_fVF-‘F'U’z’U’ GCMSI002
2 Aldrin - opgL <0 01 003 __Not Specrhegi#.”\/pfxfu:n? GOMSIGZ
3 4Arlphgé-'énfd—os::ifén T gt t:_(_(ﬁﬁ _’;Oi_ | Net Speiﬁfctiy\{ﬁr{?_psqa.;cms:ccg
| ‘X'Bhéqéﬁ - ”‘“*-L_QTI'; <001 | 0.01 _l Not Specified VARPL:S‘?P:GCMSE",?
e e | w0t L2 ot Speciied_| VARPUSOPIGCUETE2
. “BemEndosafan | ot | 64 | NoiSpeciied | VARPLSOPIOCHSTE___
:.: B_Et_a_}jCH j J__-,‘ pg/L <001 | 004 | Not Specified ( VARPUSOP/GCMS/S02
L5 W palL <0 01 30 | Mot Specified | VARPL/SOP/GCMS!
ooty et L 2~ 7 | NotSpecfied | VARPUSOPIGCMS
W DDTeo) e | ot [ 1| veeened |V
‘ 1" DDT (p L_// pa/L <0.01 1 Not Specified ﬂ@ofcgcz’ )
.fl 2-—,PM/ pg/L <0.01 0.04 Not Specified VARPUSOF’!GC{)EE’E__
l»— 3 M pa/l <0.01 0.03 Not Specified VARPUS(_)E({CMS.’GCZ
e 'lio_proturon o pg/L <0.01 9 Not Specified VARPusopfcgﬂsi_o_qE_ -
L__ls_ﬂ‘_M_alathnon | pg/L ____<9.01 190 Not Specified | VARPUS(EFKS'C;\JSESZf B
|16 _,L‘"Ethyl parathion pg/L <0.01 0.3 Not Specified VARPL/SOP/G’C_EE-EEJ_ZHW‘
™17 Monocrotophos pg/L <0.01 1 Not Specified | VARPL/SOP/GCMS/CC2
18 Phorate poll | <0.01 2 Not Specified VARPUSCTF:ILEE;.l_SE—G?~‘
19 _jiJl_p_erosulfan pg/L <0.01 0.4 Not Specified VARPUS—__O?TG.(ES—:&)—Z’:
20 ;'g-_giihlorophenoxyacetic Acid pa/L <0.01 30 Not Specified | VARPUSOP/GCMS/002
kL jﬁ?L ’_V‘pg/L i <0.01 3 Not Specified T;EF:L_JS’OPE—P«;S/_?O; -
=N e R T 125 | NotSpectied [ VARPUSOPIGCMSI002
E_zi Gamma HCH (Lind;ne) pg/L <0.01 2 Not Specified »ngpgé@@/ﬁ‘_ﬂ
|r_2_4 j&g&ﬁ% mg/L ND 0.0001 Not Specified | VARPUSOPIGCMS/002
| 25 | f;%‘gc"m""a‘e" biphenyls (as mgL | ND 0.0005 | Not Specfied VARPLISOPIGCMS/002
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1 Tre results indcated onlf WHU%%B&EMM&&%Fﬁ?Hﬁtﬁ'&-ébbxféamé’éé’r‘aﬁ%&&e"- No. 00 Date 00.00.0000
£ 8 complaint will be ententained if received after 7 days of 1ssue of test report.
i Our lisbility 1s imited to invoice value only.
. ::w ~;amp'-e shall be destroyed after 15 days
#% test repont shail not be used in any advertising media or as evi

& Biclogical / Perishable sample shall be destroyed immediatel i
” C y after issue of tes
dence in the court of Law without prior written permission osft ‘r:: ?ar:)ora(
ory
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(A GOVERNMENT APPROVED LLAB)
(An 1SO 9001 2015, 1SO 14001 2015, 1SO 45001 2018 Certified Laboratory) 77 % s
KHASRA NO. 384, SHAHPUR FAGOTA. HAPUR (U.P.) -245101 o Q{ gj}?" ~IAF
! . P.) -245 s - il K
GSTIN 09AAKCCA47THIZW | CIN - U71200UP2024PTC209530 Nz gf"LIAF
£ I3 | 11 .

TEST REPORT
TEST REPORT NO.: VARPUTR/24062025/1275 DATE OF REPORT: 24/06/2025
' ‘ ) WATER SAMPLE ANALYSIS REPORT
S. - Unit "Result - -
‘ Specification/Limit b
No, | Test Parameter (As per 18:10500: 2012) TSt Metigs

‘ —e———— -— - ==

Microbiological Parameter;

7 per100ml | Absent |

— Shall Not Be Detectable | 1515185

I Coliform Count 7
per 100ml | Absent L hall Not Be Detectable | IS15185

} b}
'l 2 Escherichia coli
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AUTHORIZED SIGNATORY
Format No VARPULAB/TR-09, Issue No. 01, Date 02 01 2025 Rev No 00 Date 00 00 000 ’

Nole -
1 Ve cesults ndicated only refer to the tested samples and listed apphcable paramelers
o mplamt will be ententanea if received after 7 cays of 1ssue of test repont
Lataiity i irrled 10 nvoice value only
:! e ample shall b destoyed after 15 days & Biological / Penshable sample shall be destioyed immediately after issue of tast ropaon
s T et iepon stial not be used in any advertising media or as evidence in the court of Law vathout prior wtten permission of the latocatory



